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CENIRAL AMINISTRATIVE TRIBUNAL
PRINCTIP AL BENCH

NEW DEIHI
C.C.F. N0, 56/8 in | DECIDED ON : 26.5.1992
OcAe NO. 773/87 .
Kodai Ram | ' see Petitioner
| ~Versus-
Union of India : : ceo 'Respondents.

CORAM ¢ THE HON'BLE MH. JUSTICE V. S, MALIMA’IH CHAIRMAN
THE HON'BLE MR, P, C, JAIN, M.EMBER (A)

Shri Ashish Kalxa. counsel for the Petitioner
Shri P, P, Khurana. Counsel for the Res.pondents

ORDER (ORAL) -

Hontble My. Justzce Ve S. Malimath Chairman HS

The contentz.on of the learned counsel for the petitioner

is that ‘the juniors of the petitioner have worked after
20.11.1984 adithat, therefore, he is entitled to arrears of

wages for the period during which his juniors worked. In the
reply filed by the respondents it is denied that any persons-
junior tvo the petitioner were engagéd during the period subsequen
t0 20.11.1984. What is more important to notice is that the

‘petitioner has not made any clear and categorical statement in
the petition in this behalf. He has not furnished particulars

of his juniors who worked snd the pericd. We are, therefore,
satisfied that the materials produced before us do not justify
the inference that the judgment has not been complied with.
Hence, no action under the Contempt of Courts A:f. is c‘alled -
for and this petition is accordingly dismissed.

No further orders ‘are called for on MP—1803/90.

(et

( P. C, Jain) : ‘ ( Ve S. Malimath )
Memberxr (A) o Chairman



